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Central Administrative Tribunal
Jodhpur Bench,Jodhpur

Date of order :06.02.,2001

QR IG INAL APPLICATION NO. 57/99

Ram Lal S/o Shri Bhagwan Das, aged about 42 years,
working as Fitter, Grade Rs. 950-1500 (RPS), under
the Signal Inspector (C), Northern Railway, Jodhpur,
R/o 33, Polo First, Pacta, Jodhpur.

assnesavas l\pplicam:.
ver sus

1. Union of India throught he General Manager,
Baroda House, H.l. Office, Northern Railway,
New Delhi.

The Divisiconal Rai h-:ay Manager, Northern Railway,
Jod hpur .

The Deputy Chizf Signal Telecom Engimeer (C),
Tilak Bridge, New Delhi. '

The Signal Inspector (C), Northern Railway,
Jedhpure ok |
ee3sesarsey ResponGEntS.

HON'BLE MR »A«KeMISRA, JUDICIAL MEMEER
HON'BIE MR .GOPAL SINGH, ADMINISTRATIVE MEMBER

LA X K J

Mr. Y.KeSharma, Counsel for the applicant.

Mr .5.5.Vyas, Srief holder for Mr «K.KeVyas, Counsel for
the respondents,.
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The Applicant had filed this application with
the prayer that the respondents be directed to regularise
the services of the applican{: ag Fitter in the grade of
Rs; 9501500 (RPS)}, with all conséquential benefits in

terms of Annex.A/4.

2. Hotice of the application was issued to the
respondents who have filed their reply towhich mno

rejoinder was filed by the applicante.

3. We have heard the learned counsel for the parties

and have gone through the case file,

4. From the pleadings of the parties, it appears
that initially applicant was engaged as a Casual Fitter
on 2.5,.,78 and was issuved a casual labour card. The
applicant was medically exami ned by the respondents and
was granted temporary status w».e.f; 1,1 .85 as per rules.
It is stated by the respondents that applicant vas
engaged as casual fittér in the exigencies of work

on temporary local arrangement basis but it is denied
by the respondents that any trade test was conducted

in the year 1985+ and the result of the trade test was
witheheld by -the respondents. The claim of the applicant
Eha: he hés been working on the post of Fitter since

20 years is also denied by the respondents. There is
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\regular isst ion, long years of working notwithstanding.

/
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°3.
%o_@a1 spute that post of the Fitter is a Group °C'
post,
5 . It was argved by the learned counssl for the

applicant that in view of the continuous utilisation
of the services of the applicant on the post of Fitter
which is a gréup 'C' post, the applicant is entitled
to regularisation on that post. On the other hand, it
wasg argued by the learned counsel for the respondents
that long utilisatiq-n of an employee on a higher post,
does not entitle him to sich regularisation. He has
also argued that in view of the orde passed inm Aslam

Khan's case, a person who was directly appointed on

‘% casual basis on Group 'C' post is not entitled to

|

6. We have considered the rival contentions. In

our view, the controversy in the instant case would

be regulated as per the Full Bernch decision of the
Central Administrative Tribunal rendered in (A No.

57 of 1996 dated 30.10.2000 - Aslam Khan Vs. U.C.I.& Ors,

Te In the aforesaid case, after discussing the
] \

position of a person who was directly engaged on a

Group 'C* post, it was held by the Full Bench as -

follovws i

"A person directly engaged on Group-C post
( Promotional post ) on casual basis amd has
been subsequently granted temporary status



ods
would not be entitled to be regulariged on
GroupeC post directly but would be liable to
be regularised Cin €hE feager cadre iA.-Group.D
post only. His pay which he drew in the
Group=C post, will however be lisble toc be
protected.®

8. In this case also, the applicant was engaged
on temporary local arrangement basis as a casual Fitter

which is a promotion post from amongst the Group *D’

employees, therefore, the gpplicant camnot directly
claim to be regulerised on the post of Fitter i terms

of the Aslam Iﬂaan‘s'fjﬁﬁéiémnt.

9. :gggm the reply of the respondents, it is also
clear ‘th;';; .. {{"k;é"aﬁplicaat was regularised in Group ‘D*

post in the year 1994 as a Khalagi. Thereafter, the
applicant was asked to appear in trade test relating

to helper which was held on 26.3.99 in which the applicant
did not appear. In view of this dso, the applicant

cannot diréct ly claim to be regularised on the Group

'C*' post. His claim seeking regularisation on a Group
'C' post is to be dealt-with only as per rulese and

not as per his long and continuous working on that post,

10. In view of this, the O.A, of the spplicant for

regularisation in terms of order Annex.A/4 on a Group
CA

'C' post bears no merit and/deserves to be dismissed.

The O.A. 18, therefore, dismissed.
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(GOPAL SILGH) (A <K HMISRA
adm.Member | Judl.Member
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. in my presence on
under the sarervision of

section cfi:ces ||+ as per
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